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3./.7.2.96 

— 716/95 

Hon'ble•Mr. A.K.Sinha, Member (•j) 

Hon'ble Mr. X.D.Saha, Member 	) 

Nobody appears. The case is adj ourned. to 

12.1.1996 for adinission, 

( K.D.Saha ) 	 (,K.Sin. 	). 
Member (A) 	 Member (J) 

Hon'ble Mc.,1(i.Saha,  Member&) 

Adjourned to 07.02.1996 foraumission. 

- 	 (.u.Saha). 
Menttr(A) 

Hon'ble IvIr.N._Sahu , Member 	) 

djourned to 26.3.96 for admission. 

(N.Shu) 
Member (A) 

.' 

is ca 

do 
i., '.iab1e 

ReiTa? 	c. 
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5.1 30,9.96, 	Shri T.B. Sirrh,• the counsel for t 

Shri B.N. Yadav, the counsel for th 

State of Bihar. 

Heard. idmit. Issue notices to the 

	

jCn r 	
to Tile'Written Statement within four we 

if any, my b 9  riled within two weeks th 

T c 	 this case on 27.11.95 before the Reoistr 

of pleadings, 

'cs/ 	(.D 

Mem (A) 

? 6/6.12.1996 	None for the appljcant. I.B.N. 

for the $tate of Bihar. W/s. has  not 

up on 6. 1. 1997 for filing W/s. 

M. 
MPS. 

	

7/6.1.1997 	None for the applicant. Notices h 

to the respondents. W/s has not been 

on 18. 2. 1997 for filing W/s. 

(M.L 
MPE. 	 Regi 
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8/18.21997 	 None f or the parties. W/s has not been 

filed as yet. Put up on. 14.3.1997 for filing W/. 

6 
Al 

.Regjstrar I/c 

9/1i7. 3.1997 None for the parties; W/s has been filed, 

on behalf of the respondent no. 1. No W/s has yet 

been filed on behalf of the respondents no. 2 to 5. 
Put, up on 28. 4.1997 for filing W/s on behalf 0 the 
respondents no. 2 to 5 and rejoirr, if 

P. inha) 
Dy.eg1strar I/c 

iD 28. 4. 1997 
None for the applicant. Shr I B. N. Yadav, 

)iearned counsel appears for the Respondents $tate 

ihar. The learned counsel prays for further time 

to file w/s on behalf of the respondent no. 2 o 5. 
Payer allow. Put up on 14. 5. l997 for Jirig W/s 
as a last chance. 

~a) 
Dy.Regjstra.r I/c 

None for the 4plicant, Shri B.N.Yadav, learned 

counsel appears for the respond€nts State of Bihar. 

The learned counsel for, the respondents submits that 
he will file W/s latest by 2.7.1997. In vi)of tite 
Submission let it be listed on 2.7. 1,997 for filing /s 
as a lest chance. In the meantime, the applicant rry 
file rejoinder to the W/s already filed 	respondent 
no. l.  

Dy.Registrar I/c 



MPSOI  

I 	

- 

VIP 

1997 	None for the appliqc.nt. Shri E.N.Yadav, learned 

cpunSel aperS forthe respondents State of Bihar . 

W/shas been filed on behalf of the respondento.1,!, 

Union of India. No W/s has yet been filed on behalf 

of the remSiningesondents though uffic1ent time 

was given therefore0  In the circumstances, let this 

case be listed bef oe the Hori Sble Bench £ r direct on; 

on 28.7.1997. 

( S.P.Sinha ) 
Dy.Registrar I/c 

- 	- 	- - -   
13/28.O7-.97 	Shri B.N.Yaclav, Standing L.oUnsei or '.nt 	,-.81 

The learned Standing Counsel for the State orinar 

prays f or thee weeks time to file reply. Allowed. Rjoiner/ 

may be filed within two wteks thereafter. 	N 
'List on 10091997 for djrQCtiOfl. 

(V .N.Mehrota) 
Vice-Qairrn 

Shri B.N.Yadav, Standing Counsel for the State of l3ihar. 
997 

Thet learned Star1ingCounsel for the state 

of Bihar is allowed three weeks time to file W/s, ejoinie 

may be filed within two weeks thereafter. 

- 	List on 1711.1997 for direction.c 

(R.K.P øija) 	 (v.N.Mehrotra) 
M)dSr (?) 	 V ice-Qia i rrnan 

17.11 .97. 	• Shri B.N. Yadai, the counsel for State o Bihar 

respondents.' 

U/S has been filed on behalf of the State of Bihar 

respondents. The other respondents have not, filed U/S sd far. 

Three weeks further time is allowed for the same. Rejoinder 

may befiled within two weeks thereafter. List it on 

27.1.98 for direction. 
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I t ) 	 hri B.N.yaav, 5tanding counsel for th State, 
15/7.01.98 	 Ols not filec. on behalf of other responctnts 

apart from the State of Bihar.Three weeks further 

time is allowed for the same. Rejoincier if any, may 

.be fild within two weeks thereatr. 

List OnO.O4998. tor Qjctjon, 

(v .N . th rot ra) 
brj 	

4 
 Vice.-hairrnan 

17/01..04.98 Shri I3rajesh Yadav, leaned counsel for the State. 
/s not filed ,sofar, Four weeks further 

time is allowed for the same Rejoinder, if any, may 

be filed within three weeks thereafter. List on 

O2.O7,l998'fordirectjón' 

' 'Y\  

	

(L.4.icPrasad) 	 (V.N.Mehzotra) 
KJ 	 I'lembér(A) Vice-ajrman 

18/ 2.7.98. 	None for the aPplicant. 

Shri 8.N. Yadav, the counsel for the State of 

Bihar respondents. 

/ 	U/s not filed so far, Four weeks further time is 

allowed for the same. Rejoinermy be-filed within two 

weeks thereafter, list it on 21,8,98 for direction. 

(L.R.K. Prasad) 

ernber (A) 
19./21.8.98, 	

U/S has not been filedofar on behalf of the 
S 	

aspOndents', 'Four weeks further time IS allowed for the same. 

Rejoinder may be filed within three weeks thereafter. List 

it on 17.11,98 for dictjon, 

/ces! 	: (L.R.K. Prsad) . 	 N.N. flehrotra) 
member (A). .. .. . 	

Vice-chairman 

28 20/17.1198 	List on 11.02,1999 for hearing, 

(alcshrnád Jb) 	. 	(L.R.K.Prasad) s 	 Me irbe r (3) 	 Member (A) 

AL - 



• 

21/11. 21999 
	 List it for hearing on 28.4.1999. 

P 

	

( Lak3ha) 
	

( L.FçE.Prasad ) 
M. I 	 Member (j). 	 Member (A) 

22/28.4.1999 

MIS. 

23/20.7L99 

AJ 

'For want of time, list it for hearing 

Mem 	(A) 	 - Vice-Chairman 

None for the parties. 
List it for hearin4 on 23.8.99 

' 
(i..HMIN ANA)  

MEMBER(A) 	 NEMBER(J) 

24.! 23.8.g9. 	• 	- 	/ 

Rot want of time, •list it on 21.9.99 for hearing.-  

/C8S/ 	(L.  4INGANA) 	• 	 (S. NARAVAN) 

	

MEf18ER (A) 	 VICE-CHAIRMAN 

25/21.09.99 	For want of time, the hearing is adjourned 

to 05. 1 .1999. 

(. k
Ja 

1 	 (S.Narayan  
SIJ 	Member(A 	 Vice-Chairman 

2 6/0$. 11 • 9 9 F or want ot time, the he a ring is adj o urned 

o 21.12.1999. 

* 	 U.ti.ng1ara) 	 . 	(S.Narayari) 
SKT 	Merrber(A) 	 Vice-Chairman 
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27/21.12.99. 	orwnt ot time, thqhearing is adjourned' 

5 , 	 o 20.0.2Q0O.,. 

ng 1iana) 	 (.Naray 
\ijce-ciarman 

28/20.1.2000 	None for the parties. 

List it for hear ing on 18. 2.2000. 

Laks(~J'ha ) 	 RPraSad 
Member (J) 	 Member (A) 

29 

28.2.20OO 

cM 	 List it for hearing on 10.3.2000 	 1 
S ., 

1 	 (L,.jha) 	 . 	 (L.R.K.Pr-asad) 
S 	 i.iernber(J) 	•• 	 Merber(A) 

0/10.3.2000 	None for the parties. 

List it for hearing on 10.4.2000 	e 

AKJ 	(L.JHA) 	
, 	

(L.R.K.PRAsAD) ' 	 S 

MEMBER(J) 	
I 	 LMBLR(A) 

31/10,4,2000 	None for the applicant. 	S • 

Shri. S.N. Yadav,coiinse1 for State of Bihar. 

List it for hearing on 30.5.2000. 

S (L.F1iaig1iana) 	 (Lakshman Jha) 
SRI(/ 	 Member (A) 	 S 	Member (J) 



32/305.2000 Sh. T.B.Sgh, counsel for the aii4 
sh 	&.N .'Yadav, counsel for State of .'ihar, 
Sh. H.P.Singh, ASC S  for the respondents. 

" 	 Qfl. the request made by counsel for the 

') applicant, list it for hearing on 3.7.2000 	. 

AKJ 	.HMINGLIANA) 	 . 	' 
MEMBER(A) 	• 	 ' / 	, MENBER(J) 

F'1  
I 

33 

3.7.2000 

none appears on behalf of the applicant. 

List this' case on 7.7.2000. if nobody appears 

on behalf of the applicant on that' date, 

the case will be dlsrnised for default. 

	

(L.R.K.Prasad) 	 I Member (A) 

34./ 7.7.2000. 
5hrj H.P. Singh, Addi. Standing Counal for U0I 
None appears on behalf of the' applicant. Shri B.N. Yadav, 

Yadave, the counsel for the State of Bihar is, of course s  
present. In viw 'of the earlier order date& 3?000 • 

this .OR i di'srnissed.for default. 

(L.R4K. PRMSMD) 	- 	 (s. NARRYAN) 
r1F:r9BR (A) 	 , 	 . 

1 ' 	.. 	 ' 	/ 


